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GTams : SUGAR LIIAKSAR
Phones. 01332-254653

Eax: 01332-254655, 254460
E-mai1 : edprbnsGyahoo. com

CIN : U7 4 B 99DL7932PLC0 0 0298
TlN :05002166908

frni glafrafur{ llqruitr SW Sugntc JWillrt &imi*n

Laksar - 247 663r[?:lllHf#iil],***
Ref. No.GlvI/O I/UEPPCB/ 3 s 1
Dated - 23.10.2025

The Regional Officer,
Uttarakhand Environment Protection & Pollution Control Board,
ROORKEE

Subiect :- Requirement of a Joint Committee Inspection Report Copv

Dem Sir,

This is to inform you that we are in great need for a Joint Committee Inspection
report comprising official from CPCB & UKPCB as per Hon'ble NGT order dated
205.2025 for compliance of any direction for industry.

Kindly issue the above said report copy.

Thanking you,

Faithtully,
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REPORT IN COMPLIANCE TO HON'BLE NATIONAL GREEN TRIBUNAL (NGT)

ORDER DATED 20.05.2025 IN ORIGINAL APPLICATION NO. 530/2023 IN THE MATTER

OF ANUJ KUMAR VS STATE OF UTTARAKHAND WITH ORIGINAL APPLICATION

NO. 495/2023 IN THE MATTER OF MOHD AMJAD VS STATE OF UTTAR PRADESH

WITH ORIGINAL APPLICATION NO. 36912024 IN THE MATTER OF MONIKA

(SARPANCH) VS STATE OF UTTARAKHAND

1. HON'BLE NGT ORDER DATED 20.05.2025IN O.A. No. 530/2023

Hon'ble NGT in OA No. 53012023 in the matter of Anuj Kumar Vs State of Uttarakhand with OA

No. 495/2023 in the matter of Mohd Amjad Vs State of Uttar Pradesh with OA No' 369/2024 inthe

matter of Monika (Sarpanch) Vs State of Uttarakhand directed the foltowing vide its order dated

20.05.202s (ANNEXURE - I):

" I5. Hence, we dispose of the O.A by directing the CPCB and UKPCB to caruy out the ioint

inspection of the area and asserting the correctness of the allegation about the burning of spent wash

powder by the respondents no. 7 and 8. and also, examine the issue of installation of the incinerator

boiler to protect the groundwater from pollution and its feasibility ond requirement and if the

allegation isfound to be coruect, take appropriate remedial and punitive action and submit the action

taken report through email to Registrar Generql of this Tribunal within two months. If it is found to

be necessary, the matter will be listedfor considerqtion before the Bench. "

2. COMPLIANCE REPORT

In compliance of Hon'ble NGT order dated 20.05.2025, a joint committee comprising officials from

the Central pollution Control Board (CPCB) and Uttarakhand Pollution Control Board (UKPCB)

canied out the inspection of the unit namely, IWs Rai Bahadur Narayan Singh Sugar Mills Ltd. (Sugar

unit and Distillery unit) on June 20, 2025 for asserting the correctness of the allegation about the

burning of spent wash powder by M/s Rai Bahadur Narayan Singh Sugar Mills Ltd. (Sugar unit and

Distillery unit) and also, examine the issue of installation of the incinerator boiler to protect the

groundwater from pollution and its feasibility and requirement and if the allegation is found to be

correct.

2.1. Salient Conditions of Environmental Clearance(EC) issued by MoEF&CC on 2710812021

The Unit has obtained EC from MoEF&CC on2710812021 with following conditions w.r.t spent

wash;

1
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(i) New Ethanol Plant: Spent wash generated in the new ethanol plant will be treated in bio-

digester (bio-methanation) followed by Multi Effect Evaporator and concentrated spent

wash will be dried in Spray Dryer and the powder will be used as potash rich manure (45

TPD).

(ii) Old Ethanol Plant: The spent wash generated shall be treated by bio-methanation followed

by Multi Effect Evaporator and concentrated spent wash will be dried in Spray Dryer

(ANNEXURE - rr).

2.2. Consents & Authorization

The unit has obtained Consolidated Consent and Authorization (CCA) issued by Uttarakhand

Pollution Control Board (UKPCB) an 27.08.2024 under Section-25 of the Water (Prevention &

Control of Pollution) Act,l974 and under Section-21 of the Air (Prevention & Control of Pollution)

Act, l98l and Authorization under "Rule-6(2)" of the Hazardous and Other Wastes (Management

and Transboundary Movement) Rules, 2016" notified under "Environment (Protection) Act, 1986"

having validity upto 31.03.2028 forthe production of 60 KLD of Ethanol/ENA/RS & 60 KLD of

Ethanol by using 372 m3lday of C-Heavy/B-Heavy Molasses (ANNEXURE - IID.

Salient Conditions of the Consolidated Consent and Authorization (CCA)

The quantity of maximum daily spent wash generation should not be more than 720KLD.

The unit shall maintain Zero Liquid Discharge (ZLD). ZLD refers to installation of facilities

and system which will enable industrial effluent (all streams) for absolute recycling of or re-

use in to industrial processes and converting solute (dissolved organic and inorganic

compounds/salts) into residue in solid form by adopting method such as

concentration/evaporation/drying. ZLD will be recognized and certified based on two broad

parameters that is, water consumption versus wastewater reused or recycled (permeate) and

correspondingly solids recovered (percent total dissolved/suspended solids in effluents).

Unit shall treat all its process and non-process effluents such as Spent lees, Process

condensates, Boiler RO reject, CT blowdown, Softener/DM plant backwash, Pump gland

cooling water etc. should be treated through CPU and recycled back in the process.

Maximum storage of Bio-methanated spent wash utilized in dryer shall strictly be restricted

to, teyet dAyl (QD_p-qu"iyal9-41",9f-_q,s_nc*e-$ra1ed.-B-ip-:mpth-anptgd Sp-elt wash generated. Excess

storage facilities beyond this shall be levelled and dismantled.

v. Unit shall dispose the spent wash through Bio-methanation followed by MEE and

2

2.2.t"

i.

ii.

iii.

iv.
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aoncentrated spent wash will be dried through Spray Dryers- 02 Nos. and the powder will be

used as Potash rich manure (45 TPD each Dryer).

vi. Unit shall collect powder produced from dryer in common silo and should be disposed off as

"" I;;:JffilllJ::fl';;,rffi:arr 
air porrution contror devices (APCD) of

S

no.
Equipment Fuel used Stack

Height
(m)

Air Pollution
Control Device
(APCD)

Stack Emission
Standards

I Spray dryer (45 TPD) Bagasse-168 TPD 40 Individual Wet
Scrubber

PM-t50
mgA{M3

2 Spray dryer (45 TPD) Biogas- I 500
M3/day

viii. Unit shall install an Online Emission Monitoring System (OEMS) on the stacks of the spray

dryers for monitoring particulate lxatter and ensure its continuous (24x7) connectivity to the

2.3. Observations w.r.t Spent Wash Management

i. During visit, old distillery (60 KLD) was operational and new distillery (60 KLD) was not

operational.

ii. During visit, the logbook was verified and found that the actual production was 46000 Litres

per day (alcohol percentage-9.52oh: recovery-23.23 BL per MT of molasses, and molasses

consumption was 198 MT) against the consented production of 120000 litres per day.

iii. During visit, fermented wash is generated 483.193 KLD (460001 (9.52%):483193 Litres per

day=43r.r13 KLD). Total plant lees generated duringvisit is 63989 Litres perday (46000 x

1.39:63989 LPD=63.989 KLD). Total spent wash generated during visit was 373.2KLD

against the consented limit of 720 KLD (Spent wash generation : Fermented wash - plant

lees - production : 483.1 93 KLD-63.989 KLD-46 KLD:373.2 KLD). The spent wash is sent

to bio digester for further reduction of COD and BOD. The methane gas generated during

process is used as biogas fuel.

iv" Bio-methanated spent wash (BMSW) of 373.2 KLD generated from all the bio-digesters is

sent to a settling tank of capacity 1925 m3 for storage. The settling capacity is sufficient to

store the concentrated spent wash for 5 days which is less than the consented lirnit of 7 days.

It was observed that the settling tank (with concentrated spent wash) was almost 90% full.

3

291



v. Bio-methanated spent wash of 373.2 KLD is then fed simultaneously into 02 nos. of Multi

Effect Evaporator (MEE) of capacity 840 KLD each. The MEE concentrate and MEE

condensate generated was I10.9 KLD (30%) and262.2 KLD (70%), respectively.

vi. The MEE concentrate of 110.9 KLD is then fed to both the spray dryers (45.45 KL was into

the old dryer and 65.49 KL was fed into the new dryer) of capacity 45 TPD each to generate

powder. Unit is using bagasse and bio-gas as fuel for meeting energy requirements in Dryer.

On the day of visit, both the dryers were found operational. From logbook data, powder

produced from the 2 spray dryers was 43.02TPD {(43.02TPD: ( I 10.9 x 0.41)/1.03 } whereas

MEE concentrate specific gravity is 1.03 with 4l%o concentrated. Out of the total powder

produced, 12.6 TPD was sold, rest 30.4 TPD was converted into granules" The 2 spray dryers

were operated at less than the consented capacity of 90 TPD.

vii. The MEE condensate, i.e.,262.2 KLD is sent to Condensate Polishing Unit (CPU) for further

treatment. The Condensate Polishing Unit comprises of: Equalization Tank, UASB Reactor,

Aeration Tank, Secondary Clarifier, Chemical Dosing Tank, Lamella Clarifier, Dual Media

Filter and Activated Carbon Filter. Treated water from CPU is used in cooling tower make-

up and molasses dilution in fermenters.

viii. The unit has installed a granulation plant of capacity-100 TPD in the year 2025 for production

of potash-rich manure. Unit used wood as fuel (3 MT/D) in the granulation plant. Stack height

of 30 m is provided along with wet scrubber as Air Pollution Control Device. The Unit has

applied to UKPCB for addition of granulation process and allied equipment in Consolidated

Consent and Authorization.

ix. During visit, granulation plant was operated with 50%o capacity. The unit was mixing 50o/o of

spent-wash powder and 50o/o boiler ash to produce potash-rich manure. The unit has stored

rest 50% of powder in the stock yard (earlier bio-composting yard). The unit has stopped bio-

composting since December 2024. The unit has obtained certificate of manufacture of

fertilizer/bio fertilizer/organic fertilizerlnon-edible oiled cake under the provisions of

Fertilizer (Control) Order, 1985 issued from the Directorate of Agriculture, Dehradun

(Uttarakhand) on 2 1 i0 1/2025 (ANNEXURE-IV).

x. Unit has provided the logbook for granules production for the period April l-June20,2025

and the average granules production is 17.6 TPD.

xi. The unit has also made an agreement dated 0810212025 with IWs Green Land Agri Marketing

India Pvt. Ltd. having validity up to 07.02 .2026 with mutual agreement on the following

points: 
4
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' The minimum target of lifting 400 MT per month of bio-methanated granules and

will be given in old HDPE/PP bags.

xii. The unit has dismantled the previously used bio-composting yard (approximately l5 acres)

and is now utilizing this area for the storage of stock powder prior to the formulation of
granules in the granulation plant for fertilizer production. During the visit, it was observed

that around 1 acre of the area was being used to store powder in PP/HDPE bags. However,

only about 0.5-acre area had covered shed for storage. lt was also observed that powder is

hygroscopic in nature, leading to the fonnation of lumps due to moisture absorption.

xiii. During visit, no open burning of powder (Spent wash powder) was observed.

xiv. As per the Environmental clearance condition of MoEF&CC and CCA condition of UKPCB.

industry is required to install Spray Dryer wherein it is mentioned that "The spent wash

generated shall be treated by bio-methanation followed by Multi Effect E,vaporator and

concentrated spent wash will be dried in Spray Dryer". The industry has complied with the

EC condition along with the CCA condition of UKPCB. So, installation of incineration boiler

by the unit is not required.

3. CONCLUSION

Ihe industry has complied with the EC condition along with the CCA condition of UKPCB w.r.t

installation of MEE followed by spray dryers for ooncentrate of spent wash. So, installation of

incineration boiler may not be required by the unit. No open burning of powder (Spent wash powder)

was observed.

4. RECOMMENDATIONS

i. The unit shall ensure that bio-methanated spent wash (currently stored in settling tank) is

stored in a proper storage tank to prevent any spillage so that there is no contamination of

Laksar drain flowing adjacent to the settling tank.

ii" As observed during visit, the settling tank was 90% filled with bio-methanated spent wash &

in order to rule out any possibility of spillage/overflow of bio-methanated spent wash into

Laksar drain, it is recommended that the unit shall consume the stored bio-methanated spent

wash through MEE and spray dryer during the non-operational period (i.e., from 1510712025

to 3010912025) as informed by the unit.

iii. The unit shall operate the granulation plant for fertilizer production after obtaining Consent

to Operate from Uttarakhand Pollution Control Board.

5
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iv. As per the consent conditions, the unit shall install an Online Emission Monitoring System

(OEMS) on the stacks of the spray dryers for monitoring particulate matter and ensure its

continuous (24x7) connectivity to the CPCB/UKPCB server.

v. The unit shall provide a designatedarea with an impervious lined floor and a shed forthe

proper storage of powder generated from the spray dryer. The unit shall immediately provide

covered shed for storage of powder.

vi. Unit shall improve overall housekeeping within the premises.

5. Joint Inspection Team

Name of the Otlicial Designation & Organization Signature

Sh. Dinabandhu Gouda Scientist-F and Divisional Head,

WQM-ll Division,

Central Pollution Control Board. Delhi

Sh. Rajendra Singh Regional Officer Roorkee,

Uttarakhand Pollution Control Board

r r 
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PhotosraDhs taken durins visit

Flow meter installed at Feed to Old Spray
Dryer

Flow meter installed at Feed to New Spray
Dryer

Spray Dryer Spray Dryer

Powder t wash r
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Potash-rich manure

Under-construction shed for storage of
powder before production q!&4!Zer

Shed for storage of powder before
production of fertilizer
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Annexure-l

Item Nos. 09 to 11 Court No. 1

BEFORE THE NATIONAL GRTEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 530/2023
(l.A No. 38712025,I.A No. 9712025l'

Anuj Kumar Applicant

Versus

State of Uttarakhand
1[IITH

Original Application No. a9512023

Mohd Amjad

Versus

State of Uttar Pradesh

WITH

Original Application No. 369 /2024

Monika (Sarpanch)

Versus

State of Uttarakhand

Respondent(s)

Applicant

Respondent(s)

Applicant

Respondent(s)

Date of hearing: 20.O5.2O25

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicart: Mr. Prakash Pandey, Adv. for Applicant in OA 530/2023 (Through VC)

Mr. Rahul Khurana & Mr. Hasil Jain, Advs. for Applicant in OA
495/2023

Respondents: Mr. Manish Singhvi, Senior Advocate with Mr. Manish Jain & Mr. Vikash
Kumar Verma, Advs. for R - 7 & 8
Mr. Mukesh Verma & Ms. Vatsala Tripathi, Advs. for UKPCB (Through
VC)

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)

Mr. Vikrant Pachnanda, Adv. for MoEF & CC in OA 53O12023 (Through
VC)
Mr. Adarsh Chamoli, Adv. for the State of Uttarakhand (Through VC)
Mr. Saurabh Balwani, Adv. for CPCB in OA53O/2023
Ms. Suman Arora, Adv. for CPCB in OA 36912024

t
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ORDER

1. In this Original Application, the applicant has complained about

non-compliance and violation of the norms by the respondent no. 7 and 8.

2. The Tribunal by order dated 23.08.2023 had appointed the Joint

Committee with a direction to the Committee to visit the site and look into

the grievances raised by the applicant and verify the factual position.

3. The Joint Committee had submitted two reports dated 21.11.2023

and 24.O1.2024.

4. In the said reports, the Joint Committee had pointed out as many as

24 violations and the respondent no. 7 and 8 had responded to them and

thereafter, the CPCB had filed the compliance status in respect of all the

24 recommendations/observations of the Joint Committee in its report

dated 19.O3.2024 disclosing the compliant status as under:-

S. No. Obse rv ati o n s/vi o I at io n sl
Recommendations observed in the
Joint inspection reports dated
2 l.l 1.2023 and 24.01.202 4

Reply filed by
Respondent Nos. 7

and 8

Compliance status

Provision of laying out a closed conduit
pipe line at Laksar drain (which is currently
flowing as open channel) starting from 500
meters upstream (u/s) to 500 meter
dor.vnstream (d/s) of unit shall be made by
the unit under supervision of UKPCB to
rule out any possibility of discharge of
treated/untreated eff'luent into drain.

No comments filed NON COMPLIANT

2 It shall be the responsibility of the unit to
maintain the quality of Laksar drain at
downstream of the unit in sync with the
quality at upstream ofthe unit.

No comments filed NON COMPLIANT
As per Joint inspection
report dated

24.01.2024" the

analysis results of the
sample collected from
downstream of the
unit (near Akhoda
Kalan village) showed
BOD-626mg/l &
COD-l638mg/l
whereas sam ple at
upstream of the unit
showed lower

2
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concentration of
BOD......& COD
....... which indicate
deterioration in the
quality of Laksar
drain. (Refer Page 143

(Point 4) of Report
dated 24.01 .2024)

J. Ihe unit shall install flow meters at the
abstraction points on both the bore wells ol
sugar and distillery unit.

The unit shall
install flowmeters
on bore wells of
both Distillery and
Sugar Divisions, up
to end of March,
2024, as per I-etter
dated 23.02.2024
from General
manager (GM) of
IWs R.B.N.S Ltd.
which is annexed
herewith as

Annexure IV.

Unit asked for timeline
till March, 2024.
UKPCB may verify the

s€une.

a

4. Based on the analysis results, the quality of
Laksar drain near Akhoda Kalan village
(l .68 Kms*) shows Deteriorated Condition,
lherefore, the possibility of effluent mixing
with sewage in drain cannot be ruled out.

No comments filed NON COMPLIANT

DISTILLBRY DIVISION
5" Ihe unit had 3 lagoons oftotal capacity of

5222m3 which were found fully filled with
raw spent wash/ bio-methanated spent wash
having total solids percentage less than
l7o/o even during monsoon season and as

these lagoons are located adjacent to Laksar
drain hence there is potential of spillage/
overfloW discharge of spent wash in the
Laksar drain. This is the violation of
CPCB direction dated 07.12.2015.

No comments filed NON COMPLIANT

(Refer at Page 67 (first and
second Bullet) of report dated

22.1r.2023)

6. Ihe unit shall consume the concentrate
spent wash stored in lagoons of capacity
1925m3 and 1375 m3 in dryer in
environmentally sound manner thereafter,
unit shall dismantle 02 lagoons"

As per the consent, w.e.f. 01.01.2024 the

unit is permitted to have lagoon capacity
only to store 07 days equivalent of
concentrated spent wash generated,
however the unit is having excess lagoon
capacity in violation of Consent condition.

The unit shall
dismantle the
lagoon upto June,
2024, as per Letter
dated 23.02.2024
from GM ol N4ls

R.B.N.S Ltd.

o NON COMPLIANT
. Unit asked time up to

hne2024, which is
in violation of
consent condition
issued by UKPCB.

7 Ihe unit was storing Bio-methanated spent
wash (BMSW)/ raw spent wash in lagoons
with solid content <30%, which is in
violation of CPCB direction dated
07.12.2015.

The unit is not
disposing
concentrated spent
wash through bio-
composting after
December, 2023, as

per Letter dated
23.02.2024 from
GM ol M/s
R.B.N.S Ltd.

NON COMPLIANT
As per Joint inspection
report dated 24.01.2024,
the analysis results of
the sample collected
from lagoons showed
Total Solids between
37o/o to 467o. However,
during joint inspection
carried out on
13.12.2023 the unit was
disposins concentrated

3
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spent wash through bio-
composting also.
Unit's submission
regarding not disposing
conaentrated spent wash
through bio-composting
after December. 2023
may be

commented,/verified by
UKPCB.

8. The unit is discharging its distillery effluent
from bio-composting/lagoons and sugar
effluent in to the Laksar drain, which is the
violation to Zero Liquid Discharge
(ZLD)/discharge condition resulting in high
pollution levelof BOD (626mgll) and COD
( l638mg/l) which is about l7%o higher than
the uostream water oualitv of the drain.

No comments filed NON COMPLIANT

9 ln bio-compost yard, the covered shed was
damaged and improper. AIso, the leachate
collection drain and pits were not observed
around the periphery of bio-compost yard
lor leachate management. Also, the unit had

not constructed any boundary wall near the
compost yard. This is the violation of
CPCB bio-compositins SOP.

No comments filed NON COMPLTANT

(Refer page 68 lBullct point
4- Point i & iil and Page 69
(point v.1 ol repon dated
22.11.2023)

(Refer at page 123 (point V
(iv) ol report dated

24.0t.2024)
10. Ready bio-compost was found stored in

damaged covered shed. Also, in bio-
compost yard; leachate collection drain and
pits were not observed around the periphery
lor leachate management, which is the
violation of Standard Operating Operations
(SOP) for bio-composting operations as per

CPCB guidelines.

ll fhe unit shall dispose all the stored ready
bio-compost and press mud in bio-compost
yard by adapting appropriate scientific
method under the supervision of UKPCB
within two months and after that the unit
shall clean the bio-compost area and shall
submit photographic evidence to UKPCB.

Ihe unit shall sell all
bio-compost upto
June, 2024, as per
Letter dated
23.02.2024 from GM
ol N4/s R.B.N.S Ltd.

. NON COMPLIANT

12. The unit shall prepare adequacy and

performance assessment report ol ZLD
scheme for molasses based distillery as unit
has expanded its production capacity from
60 KLPD to 12.0 KLPD and has installed
spray dryers as ZLD system.

The National Sugar
Institute (NSI)
Kanpur team
visited M/s
R.B.N.S. Ltd.
(Distillery
Division) on l9th
and 20th
December, 2023
and prepared a

report, which states

that MEE (capacity
840 m3/day)
installed are lound
adequate. Copy of
NSI Report
(Distillery
Division) dated
19120.12.2023 is
annexed herewith
as Annexure V.

. NON COMPLIANT

. NSI adequacy repoft
dated 19120.12.2023
submitted by the unit
is incomplete as

assessment done only
for Bio-composting
route.

. No information about
the Adequacy olthe
Dryer is there in the
report.

4
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13. The unit shall comply with the consent
conditions issued by UKPCB and shall
ensure that no fiesh concentrated spent
rvash shall be disposed through bio-
conlposting and entire spent wash shall be

totally disposed through spray dryer.

Ihe unit has

inlormed that it is not
Cisposing
concentrated spent
wash through bio-
composting afler
December, 2023, as

per Letter dated

23.02.2024 from GM
of M/s R.B.N.S Ltd.

UKPCB may
comment/verifu

t4 Analysis results of samples collected from
Bore well (sugar unit), piezo well located
within molasses based distillery plant and
hand pump located outside of the unit
showed high value of COD in the range
of 6 to 33 mg/I, which indicate posing
potential threat to ground water and need

urgent attention towards improvement of
housekeeping, prevention of seepage,

spillaee etc.

No comments filed NON COMPLIANT

SUGAR DTVISION
l5 -l-he unit should get evaluation ol its

Ettluent Treatment Flant (ETP) fbr its
peribrmance tiorn F.xpcn lnstitute of
l(eoute Lxoens in thc lleid.

The NSI Kanpur
team visited lv{/s

R.B.N.S. Ltd. (Sugar
Division) on l9th and
20th December, 2023
and prepared a report.
Copy ofNSI Report

(Sugar Division)
dated 19120.12.2023
is annexed herewith

as Annexure V[.

NON
In the ETP
Validation report
dated 19DA.D.2023
prepared by NSI,
ETP sub-units such

as Oil & Grease trap,
Equalization tank,
Aeration tank, Multi
Grade Filters (MGF),
and Activated
Carbon Filters (ACF)
were found
inadequate.
In the ETP
Validation report,
the NSI has given
recommendations
for implementation
by the unit.
The unit has not
submitted any reply
regarding the
implementation
status ofthe
recommendations
given in the report.

a

(Refer Page 139 (Point 7,
9 & I l), Page 140 (Point
5,6 &.9), Page 136
(Point3l)andPage 135
(Point 30) ofReport
dated24.01.2024)

16" Ihe unit does not properly operate the
effluent treatment plant installed in sugar
unit as it was found NON COMPLIANT
w.r.t. the notihed discharge norms.

17 Ihe unit shall install air mixing system in
Equalization Tank for proper

homosenization of effl uent.
18. The unit shall relocate the oil and skimmer

belt at appropriate place to collect the entire
Oil & Grease content of the eff'luent.

19 unit shall ensure proper functioning of
dosing system.

20. The unit shall operate Primary Clarifier
properly to avoid anaerobic condition in the
tank.

No comments filed . NON COMPLTANT
. Present operational

status of the Primary
Clarifier may be
commented,/verified
by UKPCB.

5
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21 As per consent provided by UKPCB, unit
has to install the sewage treatment plant
(STP) in their premises for treatmenr of
generated sewage. However, as per the.ioint
inspection report dated 21.11.2023, no STP
is installed by the unit thus violating the

consent condition.

No comments filed As per the.ioint
inspection report
dated 24.01.2024.the
unit submitted the
purchase order for 03
STPs of designed
flow l5 m3/day.
Status ol installation
of the STPs may be
commented/verifled
by UKPCB

a

(Refer Page l3l (Point
55) and Page 138 (Point
54) of Report dated

24.01.2024\
22. The unit has not yet prepared a

comprehensive irrigation management plan
validated by SPCB/ Agricultural
Universities for utilizing the treated effluent
in irrigation as per notified treated irrigation
protocol for sugar industries.

No comments filed NON COMPLIANT

23 Ihe unit shall maintain the proper record of
ash disposal in low lying area.

No comments filed NON COMPLIANT

24 Unit must ensure regular water sprinkling
in and around the boiler and near bagasse

storage area of the unit to minimize the dust
dispersion in the ambient environment.

No comments filed NON COMPLIANT

5. Thereafter, CPCB had filed a fresh report on 22.07.2024 about the

status found by the CPCB team at the ground level during its visit dated

24-25 June, 2024, in respect of the compliance status of 24

recommendations made by the Joint Committee. The report of the CPCB

dated 22.07.2024 was as under:-

S. No. as

per reply

submitte

d

by

project

proponen

t

Recommendations made ln the Joint inspection reports dated 21.1L.2O23

e, 24.01.2024, Compliance submitted by project proponent, and factual

status obsenred by CPCB team during visit on 24th - 25rb Jwer 2024

6
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Recommendation

Provision of laying out a closed conduit pipe line at Laksar drain (which is currently

flowing as open channel) starting from 5OO meters upstream (u/s) to 5OO meter

downstream (d/ s) of unit shall be made by the unit under supervision of UKPCB to

rule out any possibility of discharge of treated/untreated effluent into drain.

Compllance submltted ba pro.iect prooonent:

. Unit uill make perfect proubion fully couered RCC slab upto end of June, 2024 to

auoid ang possibilitg of any discharge of elfluent into Laksar Drain. It is a Nagar

Panchagat Drain.

. Laksar is a Jlood prone area and conduit pipes obstruct flow of the uncounted water

in raing session.

. {.lnit uritten letter dated 31.03.2024 to seek pennission from Local body

administration for installation of Conduit Hpe, houeuer Local administration

denied on 15.04.2024.

Factual status observed bv CPCB team on recent visit:

. The unit has not provided closed conduit pipe line at Laksar drain. Unit

representative informed that this drain is in jurisdiction of Nagar Panchayat,

Laksar.

. Unit vide letter dated 31.03.2024 sought permission from district administration

regarding construction /laying of closed conduit (pipe) over Laksar drain.

. District administration (i.e. Nagar palika parishad) vide letter dated 15.O4,2024

communicated to the unit that considering the fact that unit falls under flood

prone area, construction /laying of closed conduit pipe is not advisable.

Copy of unit's letter dated 31.O3.2024 is attached as Annexure - 1O.

Copy of letter dated 15.04.2024 from District administration (i.e. Nagar palika

parishad) is attached as Annernrre - 11.

1
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)
. It sha1l be the responsibility of the unit to maintain the quality of Lalsar drain at

downstream of the unit in sync with the quality at upstream of the unit'
. Based on the analysis results, the quality of Laksar drain near Akhoda Kalan

village (1.68 Kms*) shows Deteriorated Condition, therefore, the possibility of
effluent mixing with sewage in drain cannot be ruled out.

Comoliance s(bmitted bu orolgc!.p(opone4t:
. |IKPCB is monitoring uater qtalitg of Laksar Drain reEtlarlg on monthly basi,s.

" As per 2"d Joint Committee inspection on 13/ 14 Dec 2023 Releuant Portion of
Report Table N o. 2 0 o n Page 64 7 -4 B upstream Re sult is pH- 7. 4, BOD - 3 5, CO D- I 1 2,
TDS- 1404 & TSS-53, And Downstreann result near Akoda Kalan Village k pH-
7.0, BOD-108, COD-232, TDS-1804 & 7,55-60. 7st JT Report table 1 7 on page no
88-90. Laksar drain
dls R.B.N.S BAD-1 1 mg/ L, COD-66 mg/ L, TSS-18 mgl L & TDS-396 mg/ L.

r The analysis result of samples collected from drain at Uls and D/s locations
indicate the characteristics of domestic sewage. However, quality of Laksar drain
near Akhoda Kalan village (1.68 Kms*) shows Deteriorated condition of drain,
which indicate the possibility of effluent mixing with sewage in drain however, no
bypass of industrial effluent (sugar/distitlery) was observed from the unit during
inspection".

. Akoda Kalan is about 1.68 km from sugar mill. Untreated Discharge from Khera,
Kharanja & Akoda Kala village merge in the Laksar drain. Untreated sewage from
More than 7-8 nalas fa,lls into the Laksar Drain'

Factual status observed bv CPCB team on recent visit:

l: results frour samples
,tails are

The analvsis results of samples collected from drain at above mentioned
locations indicate no impact of industrial discharse and reflect
characteristics of surface ru4:qfll

Ix**l Eraia
dourrstreanu
Bfuit

L*rs3[
,,,itlage

uru$

&arn r:es Ai*t$lg Kala:t
(1.6E lirns do$:ilstrearB 0f

Puameters L*liXaX &ain
up-ruea:]l of
unit

I 7.9pH
0i ,llBOD{ttte'l} l0

12SCOD ilne,'t] i_: 18

t9TSS (ms,I)
9E4 796TDS (m-q,'l) :16
1.6 BDL}l-$-{'arsr} 0.8

1+*tsU4:....UngrlJ 36 xo

Recommendatlo.n:
. The unit shall install flow meters at the abstraction points on both the bore wells

of sugar and distillery unit.

Complialce submitted by project proponent:
o The unit has installed water flow meters at bore wel1s of sugar mill and disti1lery

unit"

Factual status observed bv CPCB on recent visit:

a

a
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Borer*'ell
Location

Persitted no- of
borern'ells as

perNOC from
CGl,l'A

.4.ctualno. of
borerrells
instalkd

FIow meter
installed

{Yestio)

Sugarllllit 01 0l l'es
)iot relerrartD:isttlleq,,

unit
0i "Nil as on

date of r{sit

Functiosal
slahjs

Fuuctioual
]iot ttle,-,ull

a. Flu-,,r. meter rrith totalizer fouad iustaltred at thr de,lil'ery. kne of the Bore.',l ell
ltithin sugu ueil tEeferPhoto 18].1}is borenell 

"ras 
found operationel.

Readiug noted during','isit:
Instaa:a:reous reading - 42-0 nr].'fi5

Te aLzer readiilg - 018276 m:

b. "Borelvell (distillerl'unit) u,as in dismrntled conditiou as the submersible
molor Photo a.ld the unit u'as iu ef of

nei,,, Borern-ell (Rafer Photo 9] rrithin premises {Latitude: :9.748056.

Pending Action:
Unit shall install flo'iv meter rvi*r totalizer at the nerv boreu,ell (distillery unit) irfleo it
becomes flractioaal and logbook reguding groundra-'ater trithdrartal on dad-v basis.

Compliance starus: Parrial compliance- To be c+nrplied as &rr,hen nerv Borerrell
becomes functional

5.6.&7 Recommendation:
. The unit had 3 lagoons of total capacity of 5222 m3 which were found fully filled

with raw spent wash/ bio-methanated spent wash having total solids percentage

less than L7o/o evr-r. during monsoon season and as these lagoons are located

adjacent to Laksar drain hence there is potentiai ofspillagel overflow/ discharge
of spent wash in the Laksar drain. This is the violation of CPCB direction dated
07.t2.2015.

. The unit shall consume the concentrate spent wash stored in iagoons of capacity
1925ms and 1375 m3 in dryer in environmentally sound manner thereafter, unit
shall dismantie 02 lagoons"

. As per the consent, w.e.f. 01.01.2024 th.e unit is permitted to have lagoon

capacity only to store 07 days equivalent ofconcentrated spent wash generated,

however the unit is having excess lagoon capacity in violation of Consent
condition.

n The unit was storing Bio-methanated spent wash (BMSW)/ raw spent wash in
lagoons with solid content <307o, which is in violation of CPCB direction dated

07.12.2015.

Comoliance submitted bv proiect proponent:
. In RainA session heaug rain fall tuas recorded as 13OO mm uhich is huge

quantitg of rain uater.
. During December 2023 bg inspection solido/o is 37 to 46 o/ofound. (duing time of

Distillery utas operational) uthichis as per directions of CPCB dated O7'12.2015.
. one lagoon capacitg 1372 me has been dismantled and 2nd 1925 m3 lagoon

u.till be dismantled upto end of June, 2024.
o Lagoon capacitg is 1 925, uhich is equiualent of 7 dags' capacitg of concentrated

spent tuash as per consent.
Factual status observed bv CPCB on recent visit:
The unit has filled/levelled 02 nos. of lagoons of capacity 1925 mg and 1375

ps(located adjacent to Laksar drain) with boiler ash. (Refer Photo 1O)

. The unit has now retained only one lagoon (settling tank) of capacity 1925 m3
which is dedicated for storage of bio-methanated spent wash and the same was
found empty (Refer Photo 11). Hence currently av4!4ble capacity is equfu

9
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t

O3 days'storage capacity (considering typical ra* sp-ent wa.h generation rate 7
KLIKL of product, production capacity of 120 KLPD, therefore spenr wash
generation per day = L20 * 7 = 84O KLD or 840 ms/day, hence available storage
capacity equivalence in no. of days = 1925 m3/ 840 ma per day = 2.25 i.e.03
days), which ls in compliance of CPCB direction dated 07.L2.2O15.

. No overflow/spillage/discharge of spent wash/effluent from distillery unit found
in the Laksar drain.

. Logbooks were collected by the inspection team regarding following for duration
Ol .OL.2024 - 30.04.2024 (plant closed from 3O.O4.2O24 till date of visit) for
verification of consumption of legacy spent wash in dryer (ZLD system):

a" raw spent wash generation frorn old & new distillation plant,
c. feed to old MEE & new MEE concentrated spent wash generation from old I

MEE & new MEE I

d. feed to dryer- 1 (old) & dryer-2 (new) 
|o Details of data from above mentioned logbooks are mentioned in table 2 below: 
i

Table 2: Details of raw spent wash generation, feed to MEE, concentrated
spent wash generation and spent wash feed to dryer

Rarv Speut
utash
grntratron
srD

Feed to
\,{EE
(]i'fl)

Concenuatrd
Spert r,rsh
Aoru l.lEE
&{n

Couderrate
frour \{EE
oE)

Coacentated
Spent u:alh
feed to Dq'er
&,f1f,

Old ptart 37764.{8 3176.1.71 I I 193.42 26til.r9 I I 840.71
Newshnt t0 5t 1"81 30550"88 90i 1.i2 2 1.+79.16 8P)l.91
Total 6S3 16.19 683 1 5-59 :0:65.11 .isCI50.15 t0194.6i
Differeuce bEfrfien quantiS ofconce*trated spEnt 11iash generated frorn both \,{EE
urd feed to _.,ers = 10165.14 I,fI - 10794.65 ,1,{T
: - 5!9.51 IIT

spent
n'ash that nas fouud stored in lagoons during tast visit {I3tt - l.16 Dec, !0X3)

r Unit has t&sta[ed Cc'Erdensare Po'lislring Uuit (CPLI for treatffeul of loil'streugth efflur*ts
fue- IIIEE casdeosate, spent le,rs. boiler trlor+'donr1 qcmling torver bloudoun alrd floor
washings), and as per the efilue*t nurlagernent sche.:ne ttrf treated ei!'luent from CPU is
behg reused in molasses dilution, floor *'ashing and as firake $p p.'ater in cooli$g to$;er.

Compliauce status: Coruplyirg

8. Recommendation:
. The unit is discharging its distillery effluent from bio-composting/lagoons and

sugar effluent in to the Laksar drain, which is the violation to Zero Liquid
Discharge (ZLD)/discharge condition resulting in high pollution level of BOD (626
mg/I) and COD (1638 mg/l) which is about l7%"higleer than the upstream water
quality of the drain.

Compliance submitted bv proiect proponent:
. No efJluents discharged bg ttLe distillery. Unit has complied urith ZLD norrns as per

CPCB. see details of UKPCB Affidauit on page No. 772.
. Bio-composting has been stopped since 01.01.2O24 as per CCA of UKPCB

dated 06.10,2023. Page no.667.
t Due to non-operation of Bio-composting, Unit is facing Lwge loss in terms of Moneg

and
14.02 Acre Land, Machinery etc.

Factual status obsenred bv CPCB team on recent visit:
I. No bio-composting activities were going on and the infrastructure such as

covered shed (including truss structure) was being dismantled. (Refer Photo
12 & 13)

2. The unit has filled/levelled 02 nos. of lagoons of capacity 1925 m3 and 1375
m3 with boiler ash and one lagoon of capacity 1925 m3 was found empty.

3. No discharge of distillery effluent from bio-composting/Iagoons observed in
to the Laksar drain.

4. Treated elfluent from ETP (sugar unit) was being discharged in to the Laksar
drain. Samples were collected from ETP outlet and analysis results show
BOD - 05 me/1 (asainst the norm of 30 me/1)l COD - 29 ms.ll (aeainst the

10
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norm ol 250 mg/l); TSS - 16 mg/l (against the norm of 30 mgll);TDS - 884
mg/l (against the norm of 2100 mg/l); Oil & grease - BDL mg/1 (against the
norm of 10 mg/l). These results indicate compliance w.r.t. stipulated
discharge norrns except pH - E.7 which is marginally exceeding the norm of
8.5"
The analysis result of samples collected from drain (details in Table 1 above)
indicate no impact of industrial discharge and reflect characteristics of
surface run-off (BOD in the range of 05 - 41 mg/l& COD in the range of 38 -
129 mglll. Details of samples collected from laksar drain are mentioned
above in table - 1.

Compliance status: Complying

9., 10. &
11.

Recommendation:
. In bio-compost yard, the covered shed was damaged and improper. Ready bio-

compost was found stored in damaged covered shed, Also, the leachate collection
drain and pits were not observed around the periphery of bio-compost yard for
leachate management. Also, the unit had not constructed any boundary wail near
the compost yard. This is the violation of CPCB bio-compositing SOP.

. The unit shall dispose all the stored ready bio-compost and press mud in bio-
compost yard by adapting appropriate scientific method under the supervision of
UKPCB within two months and after that the unit sha-ll clean the bio-compost
area and shall submit photographic evidence to UKPCB.

Compliance submitted bv proiect proponent:
. Total sale of Bio-mmpost will be achieued up to the end of June, 2024.
. No needfor couered shed reqtired infuure.
. Unit had constnrcted Boundary ualls since 2O14 to protect Bio-compost yard.
. Duing raing season 2O23, a piece of Bound.ary uall about 20-25 meters uas

damaged at the time of Flood.
. Damaged uall has alreadg been constructed
c (Jnit will make all efforls to dispose stored Bio-Compost upto end of June, 2024"
. unit u.till definitely submit photographic as euidence to UKPCB.
o N S I te am uisite d on 1 9 / 2 0. 1 2, 2 02 3. At the time of inspection N eu Dry er w as under

trial. Both (2) spent wash dryers are in working condition and compatible to achieue
the ZLD norms in Distillery unit. see details of CPCB Affidauit.

. Llnit hr;s complied uitlt ZLD norrns as per CPCB. see details of UKPCB Afftdauit

Factual status observed by CPCB team on recent visit:
" Since Ol .O1.2024, the unit has stopped bio-composting activities in compliance

to the conditions mentioned in the CCA dated 06.10.2023 issued by UKPCB,
hence, now there is no relevance ofcovered shed, leachate collection drain & pits
and the applicability of SOP for bio-composting operations is also not relevant.
(Refer Photo 12 & 13)

. Unit has constructed boundary wall near the bio-compost yard. (Refer Photo 14)

. Cleaning of bio-compost yard was under process. Though, no bio-compositing
activity was taking place and the covered shade were being dismantled"

. Around 70000 - SOOOOkg of ready bio-compost found stored in the yard in form
olheaps, and unit representative informed that they will sell this bio-compost till
lsth July, 2024. (Refer Photo 13)

Pending Action:
Unit shall clear up all the ready bio-compost stored in compost yard at the
earliest and submit photographic evidence to CPCB & UKPCB. Also to avoid
leachate run-off discharge in drain, the unit sha1l ensure to keep the stored ready
bio-compost covered till it is completely removed from the bio-compost yard.

Compliance status: Partial compliance

11
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o The unit shall prepare adequacy and performance assessment report ol zLD
scheme for molasses based distillery as unit has expanded its production
capacity from 60 KLPD to 120 KLPD and has installed spray dryers as zLD
system.

0ompli3nce submitled bv proieqt propgnent:
. NSlteamuisitedonlg/20.12.2023.AtthetimeofinspectionNetaDryerwasund.er

trial. Bath (2) spent uash dryers are in utorktng condiiion and. compolibt" to achieue
the ZLD norms in Distillery unit.

" Unit hrzs complied with ZLD norms as per CpCB

Factual status obFerved bv QPCB team on recent visit:
. The unit has provided a copy of "Adequacy and performa-nce assessment report

of zLD scheme for molasses based distillery" prepared by National Sugar
Institute, Kanpur (NSI), which is based on the old scheme of zLD through b1o-
composting route.

o However, since 01.01.2024 the unit has stopped the bio-composting route
permanently, and commissioned 02 nos. of dryers of capacity 4s rpH to achieve
ZLD' Adequacy and performance assessment reportof ZLD for current scheme is
not provided.

Copy of "Adequacy and performance assessment report of ZLD scheme for
molasses based distillery" is attached as Annexute - 12

Pending Action:
The unit shall submit the "Adequacy and performance assessment report of zLD
scheme for molasses based distillery", as per new scheme clearly mentioning
about the details of O2 nos. of dryers.

. The unit shall comply with the consent conditions issued by UKpcB and shall
ensure that no fresh concentrated spent wash shall be disposed through bio-
composting and entire spent wash sha-ll be totally disposed through spray dryer.

Compliance submitted bv proiect proponent:
. Spent uash dryers are in uorking condition and compatible to achieue the ZLD

norms in Distillery unit.
. Unit has complied uith ZLD norms as per CPCB

Factual status observed by CPCB team on recent visit:
. As per the consent conditions, unit is complying for following:

a. The unit has stopped bio-composting since Ol.Ol .2024 and shifted to
dryer technolory for achieving ZLD

b. The unit has restricted the lagoon capacity to 03 days (<07 days)
c. The unit has filled/levelled 02 nos. of lagoons of capacity 1925 ms and

1375 ms with boiler ash.
. As per the details mentioned in Table 2 at S. No. 5, 6 & 7, it is evident that unit

has not disposed any fresh concentrated spent wash through bio-composting.
Entire quantity of spent wash has been disposed through O2 nos. of spray dryers.

L2
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l4
Reconrnrendafion:

. .tnalysis t'esults of samples collecttd frem Bsr€ r1,e11{sugar uuit), piezo rvell located r,''ithir

fuolasses.b.ased distillery plaut aud hand pump locate.d outside of the unit shor.red higt
value of COD 1s116 lrnge of 6 to 33 mgil.*fuch itrdicate posing potential tlueat to grouac

urater and ne€d $rg€ot attentron tolttrds uuprorrement of housekeep$rg, prex'Ention ol

leepage. spltrlage etc.

Conpliance submitted btr prriect prouone.ut:

r fils ggr?xpls r1:as ls,ten &3r tlre Joinr Csr,lrflilleejurt c"lier,&eun-v rcurs cnd_floads in t.his arp.a-

. I{ousekeepirry is praper; there u ra seepege ardspi$qge elc. .\rSJ.R(lporu lflDe( f0il3 o"

Borc tell are as per standwd nonrs cs prY-i.?, BOD-BDL, COD-BDL, TDS-4}6 ppm &

rss-B.DI

Faciual statls ohsen'ed by CPCB teaur oB rccent risii:

r Samples u,est collected fi-o:u the Bore'*'e!l (sugar un:t) and a*alysis results are mardoaec
in table 3 belor+:

Tablr 3: results of collected

. -{nal}'sis resultr of sarnpler colkcted *om Boren,ell loea'ted in unrt prernire nas found
u,ithin the pennissible limit as perBtrS IS 10i00:1011 except COD {10 rngl})

" The uait has :sealed the giEa$*sllfloeated oear malasses tanks lrrithin distillert' plant) ruitlr
csncset€ to avoid the possibihfy of conia&lioatiorl of groundnrater irr qBLqx.SII due to
seepage or spillage.

" Housekeeping fouad satisfacrorl'.
r lio seepage, spillage of ell'luent obsen'ed ruiiiin and outside of precrire.
r It ruas recomn:rended ln ttrre earlier report alated ? I .1 I .?0?3 ttrat LTKPCB shall carry out

drtailed asse.ssmert of ground*'ater qualig including g.round nrter sa*rpling & anallsis
in and arourd the unit to ascertain the grouod$ater ccrltamiflatiofl, ii an1', arxd oeed for
rernedlation- Deperding or such sttrdy, deEiled remedial action plar be also prepared and
executed b-v TIKPCB in time bound manoer. Hon'e,r'er, the detriled assessnresrl of
grounduater quah$'is 1,et to be raitrated b1,LII{PCB.

Complianc* staius: Non-Compliance

Pararneters Bcnre",rell

(Sugar L.nit)

BIS1SltliOO:?011(Pernissible lirrit in
abseucr of altegutirre source]l

PTI 7.9 6.5-8.5

Coaducti',ir,v
(pmho.rcm)

93?

TDS 550 rnnn

COD l0
379 608Toutr ]trardnrss

10fl0Chloride 3l
0.1Pho,cphate

Fluoride 0.39 1.5

Gpl-sri{
(llazen)

8nL l.i

Sulpha?e 59 400

Nitrate 0.57 45

600Total

Alkalini+'
41CI

,H. .ff"re$* cotd condrcr&'i1.'ave in
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. The unit does not properly operate the effluent treatment plant installed in
sugar unit as it was lound NoN COMPLIANT w.r"t. the notified discharge
norms.

Compliance submittef, bv proiect orop-gngnt:
" Complied with all the recommendations.
c As per NSI and. UKPCB, ETP treated. uater reports as per prescibed. nonns.

TP-r.forg, ETP performance is up-to tLrc mark. pH - 7.1, BbD - 29 mg/ Ltr., COD _

120 mg/ Ltr., TSS
- 22 mg/ Ltr., TDS - 560 mg/ Ltr

ETP outlet and lagoon (for sugar unit). Analysis results are mentioned in
4 below:

Table 4: Analysis results of samples collected from inlet, outlet & aeration
tank ofETP, and lagoon in the Sugar unit

. Analysis results of samples collected from outlet of ETP (sugar unit) & lagoon
(sugar unit) indicates compliance w.r.t. stipulated discharge norns except pH - 8.7
& 8.8.

Loqatio'n p*tr tsoD COD TSS TE}S 3{-J.* 0i1 & grease
ET? tr$1et ?f 17S 568 tn? 1480 180
ETP Outlet 8.7 05 lg 5S+ 111 BDL
Lagcon

{Sugu uair)
8.8 13: 25 700 i09

ltrorms as
perc.u$eflt

6.t - 8.5 30 350 30 2100 18

a?e ifi

tank,
table

norm o16.5-8.5 in treated effluent from ETP outlet & lagoonthe prescribed
require proper chemical dosing.

19. & 20.
17., I

o The unit sha-I1 install air mixing system in trqualization Tank for proper
homogenization of effluent.

. The unit sha-ll relocate the oil and skimmer belt at appropriate place to collect
the entire Oil & Grease content of the effluent.

. The unrt sha-ll ensure proper functioning of lime dosing system.

. The unit shall operate Primary Clarifier properly to avoid anaerobic condition in
the tank.

Compliance submitted bv proiect Droponent: Complied

Factual status observed bv CPCB team on recent visit:
. The unit has installed a perforated pipeline inside the equalization tank and

connected it with a blower (capacity 170 ms /H.P) as an air mixing system.
(Refer Photo 17)

. The unit has relocated the oil & grease skimmer equipment (Refer Photo 18)
. Since unit is non-operational, hence no trade effluent was being generated
during visit, however wastewater is being generated from cleaning activities only
within plant which was being treated in trTP.

2r
. As per consent provided by UKPCB, unit has to install the sewage treatment plant

(STP) in their premises for treatment of generated sewage. However, as per the
report dated 21.11.2023, no STP is installed by the unit thusjoint

T4

16 Recommendation:

Comoliance status:Comolvins
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violating the consent condition.

Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB team of recent visit:
. Unit has installed 03 nos. of STPs of capacity 15 KLD each for treatment ol

sewage generated from residential dwellings in Officers colony, Gurudwara colony
& New colony, All 03 nos. of STPs were found operational during visit.

(Refer Photo 23 to 28\
. STPs receive wastewater from majorly two sources:

i. Wastewater generated from kitchens, washrooms, etc. (except toilets)
ii. Overflow of septic talks provided for storage of wastewater generated

toilets
. The treatment scheme observed during visit is as below:

Raw Sewage- Screen chamber & Collection tank * MBBR tank (02 nos.) +
Tube settler - Clear water tank * MGF + ACF - Outlet to gardening.

o Filter press has been installed for mechanical dewatering of raw sludge collected
from the bottom of tube settler.

. Fiow meters have been installed at outlet of all 03 nos. of STPs.
Samples were collected from inlet and outlet of all 03 nos. of STPs and analysis
results are mentioned in table 5 below:

Table 5: Anall"sis results of samples ccllected from irlet & outlst of 03 nos. otSTPs
installed in residential of unit

c Analysis rcsults of sast$les coLlected froln outtet of all 03 nos. of STPs indicates

rompliance H*r,!^Etipuhted discharge norms.

status:

tr-ocation pH BOD ccD TSS TDS :\Uj bur

fl ?J 94 la 90s BDL v+Itlet
11 l8Outlet SJ ni l9 11 544

STP - I {Gurudrrara colon1.)

7.i 11 )5 22 3S0 BDL 63Idet
11 104OutIet 8.4 {13 17 BDL +76

STP - 3 (Ner+'colon$
l1Irrlet 7.1 28 s5 83 884

67 BDL !96 BDI- +JOutiEt 7.4 l2
30 100Standard* as per

A{eEEASS
notiflcatrofl dated

13.10.2817

6.5 - 9.0

22

o The unit has not yet prepared a comprehensive irrigation management plan

validated by SPCB/ Agricultural Universities for utilizing the treated effluent in
irrigation as per notified treated irrigation protocol for sugar industries.

Compliance submitted bv proiect proponent:
r IISI uisited unit on O9/ 1O Apnl 2024 for assessment of irrigation management plan

Factual status obsenred bv CPCB team on recent visit:

. Unit has submitted irrigation management plan prepared by NSI, Kanpurdated9-
10 April, 2o24 The report stated that the unit has adequate land area for
utilization of treated effluent generated @2OOlitteslton of cane crushed.

Copy of irrigation management plan is attached at Annexure - 14

Compliance status: Complying

15
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Total

0)er,
l*33 to
April
lft1J

163995 109976 ll3913 14,00 t10"0 l tit 1

mair:ta3n the proper record of ash disposal in lorv lying rrea. Logbuoks were
the itrspection team regarding ,,Lsh generation ar.d disposal fsr durati*n

Compliruce sul:rnitted b]. pnoiecr proponent: Ccnpir?a

Factual status,observed bv CPCB team on recent visit:
. The unit has maintained proper record of ash disposal and provided logbooks of

the same.
(Refer Annexure - 151

r The unit hali
csueetEd b3'

tsecomrnea{afiqn:

The afe as

24
r Unit must ensure regular water sprinkling in and around the boiler and near

bagasse storage area of the unit to minimize the dust dispersion in the ambient
environment.

6. The Tribunal had considered the report of the CPCB dated

22.07.2024 and also the subsequent reply of the respondents no. 7 and 8

dated O4.O2.2O25 and found anomaly in respect of the stand of the

respondent no. 7 and 8 about the agreement executed with 98 farmers for

supplying treated water for irrigation, whereas the unit was stated to be

compliant with the ZLD norms. Another anomaly noted in that order was

in respect of the efliciency of the working of the Sulphur recovery system.

7 . The Tribunal in the proceedings stated 12.O2.2025 had observed as

under

i6

23

Recommendation:

Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB team on recent visit:
. The unit has covered the stored bagasse with HDPE sheets" Boiler was

found non- operational, hence no ash generation.
o Unit has provided water sprinkling arralgement by installation of hydro-jets.

Compliance status:Complying
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"4. On perusal of the reply dated 04.02.2025 filed bg Respondent no.

7 & B, we find that at seial no. 8 in the chart therein it is stated that
no effluents uere discharged bg the dbtillery. The unit has complied
withZero Liquid Discharge (ZLD)norms as per CPCB but, in paragraph
9 of the replg it is stated that fresh agreements haue been executed
uith 98 farmers and the answeing respondent is supplging treated
u ater for irrig atio n to nearbg ag icultural land (total 1 0 2. 2 2 hectares).
Hence, Respondents No. 7 & 8 are required to explain if theg are fullg
compliant utith ZLD norrns, from uhere theg are supplging the treated
taater to the farmer and if the treated tuater b meeting the prescribed
stqndard for irigation. Respondents No. 7 & I are c.lso required to
disclose if the Sulphur Recouery Sgstem /SRS/ has been installed ond
if ges, the effi.cacg of its working."

8. The respondents mo. 7 and 8 have filed the fresh report dated

13.05.2025 clarifying the above position about two anomalies noted by the

Tribunal as under:-

"4. It is humblg submitted that Respondents haue ttao separate units
in same prernrces i.e. Sugar unit and Distillery unit. Seriol No. B in the
chart refers to Distillery unit and. Para 9 refers to Sugar Milt of replg.
Howeuer it is perlinent to mention that;

A. Distillery unit followed ZLD norrns and no treated water s
dis charg ed fr om distillery Unit.

B. Sugar Unit supplied excess treated uater from the Sugar mill
for irrigation of nearbg agianltural lands and for which sugar
unit agreements utith fatmers.

5. 1[o Sulpher b generated in the unlls, ,l[S1 in its report dated
03.02.2025 inaduertentlg rnentioned Sulpher instead of Sulphate
hence Sulphate Remoual System (SRS) already stands installed in the
Sugar Mill. There is no question Sulpher Recouery Sgstem in Sugar
Miu.

The correct report utith utords 'Sulphate' instead of 'Sulpher' is
enclosed along uith hereutith and Maked as Annexure R/ 1."

9. Learned senior counsel appearing for respondents no. 7 and 8 has

pointed out that the distillery unit is following theZLD norm and no treated

water is discharged from that unit, and the agreement for supply of treated

water referred to in the proceedings dated 12.02.2025 relates to the sugar

mill, which is discharging the treated water. He has further pointed out

l
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that by mistake in the earlier report, Sulphur was mentioned, whereas the

unit is generating Sulphate and has installed a Sulphate Recovery System.

10. CPCB has filed the fresh report dated 09.05.2025, disclosing the

compliance status of respondents 7 and 8. The conclusion and

recommendations of the CPCB in the latest report are as follows:-

"Table 7: Foctual status w.r,t to the replg dated O4"O2.2O25 filed. bg
Respondent No. 7 & I ut.r.t. 24 recommendqtlons mentloned ln

CPCB'S dated 22,07,2024
S" No.
as Per
reply
submit
ted by
project
propon
ent

Recommendations made in the inspection reports dated 21.11.2023,
24,01.2024 & 22.07.2024, Compliance submitted by project proponent
vide its reply dt. O4.O2.2O25, and factual status observed by CPCB team
during visit on 25th Marchr 2025

1

Frovision of laying out a closed conduit pipe line at Laksar drain (which is
currently flowing as open channel) starting from 500 meters upstream (u/s) to
500 meter downstream (d/s) of unit shall be made by the unit under supervision
of UKPCB to rule out any possibility of discharge of treated/untreated effluent
into drain.

Compliance submitted bu prolect prooonent:

Ilnit tuitten letter dated 31.03.2024 to seek permission.from Local body
administration for installation o.f Conduit Hpe, houteuer Local administrattort
denied on 15"04,2024.

Factual status observed by CPCB team on recent visit:

. Unit representative informed that this drain is in jurisdiction of Nagar
Panchayat, Laksar, therefore the unit vide letter dated 31.03.2024 sought
permission from district administration regarding construction/laying of
closed conduit (pipe) over Laksar drain.

r District administration (i.e, Nagar palika parishad) vide letter dated
15.04.2024 communicated to the unit that considering the fact that unit falls
under flood prone area, construction/laying of closed conduit pipe is not
advisable. Hence, the unit has not provided closed conduit pipe line at Laksar
drain.

Copy of unit's letter dated 31..03.2024 is attached as Annexure - 6.
Copy of letter dated 15.04.2O24 from District administration (i.e. Nagar palika
parishad) is attached as Annexure - 7.

Recommendation

18
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2.,4,2l Recommendation:

. It shall be the responsibility of the unit to maintain the quality of Laksar drain
at downstream of the unit in s1,nc with the quality at upstream of the unit.

. Based on the analysis results, the quality of Laksar drain near Akhoda Kalan
village (1.68 Kms*) shows Deteriorated Condition, therefore, the possibility of
effluent mixing wit]r sewage in drain cErnnot be ruled out.

. As per consent provided by UKPCB, unit has to install the sewage treatment
plant (STP) in their premises for treatment of generated sewage. However, as
per the joint inspection report dated 21.L|.2023, no STP is installed by the
unit thus violating the consent condition.

Compliance submitted. bu prolect oroponent:

UKPCB is monitoring uater qualitg of Laksar Drain regularlg on monthlg basis.
The unit has installed 03 nos. o/SIPs hauing installed capacitg of 15 KLD each,
tuhile the residential colong of unit generates 4A KLD onlg.

Factual status observed bv CPCB team on recent vislt:

. To verify the quality of Laksar drain, the inspection team collected samples
from the Laksar drain at different locations. Details are mentioned below in
Table 14:

Table 2:

. The analysis results of sarnples collected from drain at above mentioned
locations indicate no industrial impact of sugar and distillery piant and reflect
tlpical characteristics of sewage.

Sewage management withln the industrial complex
r Unit has installed 03 nos. of STPs of capacity 15 KLD each for treatment of

sewage generated from residential dwellings in Officers colony, Gurudwara
colony & New colony. All 03 nos. of STPs were found operational during visit.

. STPs receive wastewater from majorly two sources:
i. Wastewater generated from kitchens, washrooms, etc. (except toilets)

Parameter Laksar
drain
upstream
of unit

Laksar
drain
downstrea
m of unit

Laksar drain near Akhoda
Kalan village (1.68 l(ms
downstream of unit)

pH 7.4 7 6.9

BOD
(ms/1)

10 97 t70

coD
(me/1)

36 196 299

TSS (mgll) 47 L7 r02

408 552TDS (mg/l) 472

BDL BDLNO3-

(me/1)

4.6

SO+2-

(mg/1)
81 51 309

19
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for wastewater
from toilets

r The treatment scheme observed during visit is as below:
Raw Sewage- Screen chamber & Collection tank - MBBR tank (02 nos')

- T\rbe setfler - Clear water tank - MGF - ACF - Outlet to gardening'

. Filter press has been installed for mechanical dewatering of raw sludge
collected from the bottom of tube settler.

. Flow meters have been installed at inlet and outlet of all 03 nos. of STFs.

o $4mples were collected from inlet and outlet of all O3 nos. of STPs and analysis
results are mentioned in table 15 below:

Table 3: Analgsls results of samples collected Jrom tnlet & outlet of

Location pH BOD COD TSS TDS NOs- SO+2

STP- 1 colony)

Inlet 7 45 108 20 4t2 BDL 78

Outlet 6"7 o2 26 BDL
(. 1o)

t344 to.2 t70

t

Inlet 7.2 39 t20 4t2 5.6 66

Outlet 8 01 13 BDL
(. 10)

560 t66 109

STP-3 (NewcolonY)

Inlet 7.1 t02 60 320 0.8 5

Outlet 8.1 BDL (: l; 10 10 424 t7.l 50

Standards
as per
MoEF&CC
notificatio
n dated
13.10.201
7

6.5 -
9.0

30 100

nos. STPs tn unit

. Analysis results of samples collected from outlet of all 03 nos. of sTPs indicates

compliance w.r.t. stipulated discharge norms

Compliance status: ComPlYing

Recommendation:

. The unit shall install flow meters at the abstraction points on both the bore

weils of sugar and distillery unit"

Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB on recent visit:

J"

20
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Borewell
Location

Sugar
unit

Permitted
no. of
borewells
as per NOC

from
CGWA

01

Actual
no. of
borewell
S

installed

01

Flow
meter
installed
(Yes/ No)

Instantan
eous
reading
(m3/hr)

Totalizer
reading
(mt)

100651.5
4

Yes 46.2

Distiller 01 Yes 0 29t 4

unit a

Compliance status: Complying

5.6.&7 Recommendation:

. The unit had 3 lagoons of total capacity of 5222 ms which were found fully
filled with raw spent wash/ bio-methanated spent wash having tota.l solids
percentage less than 17o/oeven during monsoon season and as these lagoons
are located adjacent to Laksar drain hence there is potential of spillage/
overflowf discharge of spent wash in the Laksar drain. This is the violation of
CPCB direction dated 07.12.2015.

o The unit shall consume the concentrate spent wash stored in lagoons of
capacity 1925m3 and 1375 m3 in dryer in environmentally sound manner
thereafter, unit shall dismantle 02 lagoons.

. The unit was storing Bio-methanated spent wash (BMSW)/ raw spent wash in
lagoons with sotd content <307o, which is in violation of CPCB direction dated
07.12.2015.

Compllance submitted bv proiect proponent:

. Recommendation no. 5 & 7 - complied

. Recommendation no. 6 - Lagoons are dismantled.

Factual status observed by CPCB on recent visit:

o As already submitted in the inspection report dated 22,07.2024, the unit
has consumed the legacy spent wash through MEE & Dryers, and the unit
has fiiled/levelled 02 nos. of lagoons of capacity 1925 m3 and 1375 6: (located
adjacent to Laksar drain) with boiler ash.

o The unit is not storing concentrated spent wash as it is directly feeding it into
dryers, hence the condition for maintaining solid content >307o in lagoons as
stipulated under CPCB direction dated 07 .12.2015 is not applicable.

. The unit has now having one settling tank of capacity 1925 m3 which is
dedicated for holding bio-methanated spent wash and subsequently feeding
into MEE.

. No overflowlspillageldischarge of spent washfeffluent frorn distillery unit
lound in the Lal<sar drain"

Compliance status: Complying

8. Recommendation:

r The unit is discharging its distillery effluent from bio-composting/lagoons and
sugar elfluent in to the Laksar drain, which is the violation to Zero Liquid
Discharge (ZLD)/discharge condition resulting in high pollution level of BOD
(626 mglll and COD (1638 mg/l) which is about 17%o higher than the upstream
water quality of the drain

21,
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Compliance submitteC bv project proponent:

" No e[lluents discharged bg the distillery. Unit has complied u,tith ZLD norms os
per CPCB.

Factual status observed by CPCB team on recent vlsit:

1' No bio-composting activities were going on and the infrastructure such as
covered shed (including truss structure) found dismantled.

2. Distillery unit is operating on zLD in compliance with the consent condition
and the details of ZLD scheme are mentioned at section 2.3.4 (Figure l),
furthermore the data collected for effluent management in distillery plalt for
duration O1.O2.2O25 - 25.03.2025, also reflects the same. Details mentioned
at section 2.3.4 (Tabb a\"

3. As stipulated under the consent issued by UKPCB to the sugar unit (condition
no. 6.B.a), the treated effluent shall be recycled to the maximum extent and
remaining treated effluent after tertiary level treatment shall be used for
irrigation purpose / disposal.
- Unit is recycling 7 5.7 5 %o of teated effluent, 27.67 o/o is used for irrigation

and remaining (around 2.6 o/"\ is disposed into laksar drain.
4. Samples were collected from ETP outlet and analysis results show pH - 7.6

(against the norm of 5.5 - 8.5); BOD - 02 rrrgll (against the norm of 30 mgll);
COD - 16 mg/l (against the norm of 250 mg/l); TSS - BDL (against the norm
of 30 mg/l); TDS - 668 mg/l (against the norm of 2100 mgll); Oil & grease -
BDL mg/l (against the norm of 10 mg/l). These results indicate compliance
w.r.t. stipulated discharge norms

5. Samples were also collected from different locations at Laksar drain and the
analysis result indicate no impact of industrial discharge (BOD in the range
of 10 - l7O mgll & COD in the range of 36 - 299 mgll\. Detaiis of samples
collected from laksar drain are mentioned above in table - 13.

Compliance status: Complying

9., 10. &

11

Recommendation:

. In bio-compost yard, the covered shed was damaged and improper. Ready bio-
compost was found stored in damaged covered shed. Also, the leachate
collection drain and pits were not observed around the periphery of bio-
compost yard for leachate management. Also, the unit had not constructed
any bounda-ry wall near the compost yard. This is the violation of CPCB bio-
compositing SOP.

. The unit shall dispose all the stored ready bio-compost and press mud in bio-
compost yard by adapting appropriate scientific method under the supervisron 

I

of UKPCB within two months and after that the unit shall cleal the bio- 
i

compost area and shall submit photographic evidence to UKPCB.

Compliance submitted by proiect proponentr Complied

Factual status observed bv CPCB team onlepen! Idsrlli

. No bio-composting activittes were going on and the infrastructure such as
covered shed (including truss structure) found dismantled. Thus there ts no
relevance of covered shed, leachate collection drain & pits and the applicability
of SOP for bio-composting operations is a-lso not relevant"

o Unit has cleared the bio-composting area ald no ready bio-compost was found
stored.

. Unit has constructed boundary wall near the bio-compost yard.

1t
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Compliance status: Complying

t2 Recommendation:

o The unit shall prepare adequacy and performance assessment report of ZLD

scheme for molasses based distillery as unit has expanded its production

capacity from 60 KLPD to 120 KLPD and has installed spray dryers as ZLD

system.

Compliance submltted bv Droiect Droponent:

. NSI report on Sugar ond distilLery unit at operational session dated o3.02.2025,
receiued on 04.02.2025

Factual status observed bv CPCB team on recent visit:

. The unit has provided a copy of report dated 03.02.2025 titled "Adequacy
report for the effluent treatment plant of distillery plant' prepared by Nationa-1

Sugar Institute, Kanpur (NSI), for the expanded production capacity of 120

KLPD, wherein it has been concluded that the unit has adopted spray drying
route to achieve ZLD through Bio-mettranation followed by MEE followed by
Spray dryer and Conventional CPU system for treatment and recycling of
condensate and ottrer low strength effluents.

Copy of "Adequacy and performance assessment report of ZLD scheme for

molasses based distillery" is attached as Annexure - 8

Compliance status: ComPlYing

1? Recommendation:

o The unit shall comply with the consent conditions issued by UKPCB and shall

ensure that no fresh concentrated spent wash shall be disposed through bio-
composting and entire spent wastr shall be totally disposed through spray
dryer.

Compliance submitted bv proiect Droponent: Complied

Factual status observed bv CPCB team on recent vlsit:

. As per the consent conditions, the unit has stopped bio-composting since

Ol .O1.2024 arrd shifted to dryer technologr for achieving ZLD'
Compliance status: ComPlYing

74 Recommendation:

. Analysis results of samples collected from Bore well (sugar unit), piezo well

located within molasses based distillery plant and hand pump located outside

of the unit showed high value of coD in the range of 6 to 33 mg/l, which

indicate posing potential threat to ground water and need urgent attention

towards improvement of housekeeping, prevention of seepage, spillage etc.

. UKPCB shall carry out detailed assessment of groundwater quality including

ground water sampling & analysis in and around the unit to ascertain the

groundwater contamination, if any, ald need for remediation. Depending on

such study, detailed remedial action plan be also prepared ald executed by

UKPCB in time bound manner

23
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Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB team on rgcent visit:

o The CPCB inspection team collected the groundwater samples from the
Borewell (sugar unit) and analysis results are mentioned in table 16 below:

Table A collected Boreuell

r Analysis results of samples collected from Borewell located in premises of
sugar unit, the water quality pa-rameters were found within the permissible
limit as per BIS IS 10500:20r2.

. The unit has sealed t]le piezowell (located near molasses tanks within distillery
plant) with concrete to avoid the possibility of contamination of groundwater
in piezowell due to seepage or spillage.

. Housekeeping found satisfactory.

. No seepage, spillage of effluent observed within and outside of premise.
o UKPCB has carried out assessment of groundwater quality including ground

water sampling & analysis in and around the unit to ascertain the groundwater
contamination, through a private agency namely M/s Noida Testing Laboratory
during 16.Oa.2O24 - 20.08.2024 (Refer UKPCB letter dated 27.09.2024
attached as Annexure - 9). Details are mentioned below:

Parameter Sampling BIS
ISl0500:201
2
(Permissible
limit in
absence of
alternative
source)

Borewell
-1

(Sugar
unit)

Handpu
mp at
Pipli
village,
03 km
from the
unit

pat
Sultanpur
village, 05
km from
the unit

Handpu
mp at
RBNS
Kachher
i

BDL
(.1.0)

BDL
(.1.0)

BDL
(.1.0)

Parameters Borewell
(Sugar Unit)

BIS IS 10500:2012 (Permissible limit
in absence of alternative source)

pH 7.85 6.5-8.5
Conductivity
(pmho/cm)

258

TDS 150 2000
COD BDL (<2)

Total
Hardness

68 600

Chloride o8 1000
Phosphate 0.31 1

Fluoride 0.33 1.5

Colour
(Hazen)

BDL (<5) 15

Sulphate 10 400
Nitrate 4.84 45
Total
Alkalinity

124 600

except pH, colour, and conductiuityAll ualues are ln

Colour BDL (<1 15

24
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Conductiv 1030 930 738
ity

pH 7.23 7.15 7.10 7.18 6,5-8.5

TDS 450 480 460 443 2000

Total
Alkahnity

180 AA t7a t36 600

Total
hardness

t70 180 180 176 600

Chloride 30 18 28 38 1000

Nitrate 4.50 5.20 4.20 2.20 45

Sulphate 3B 24 25 20 400

Phosphat
e

BDL
(.0.1)

BDL
(.0.1)

BDL (<0.1) BDL
(.0.1)

Fluoride o.22 0.18 0.15 0.14 1.5

COD BDL
(.4.0)

BDL
(.4.o)

BDL (<4.O) BDL
(.4.o)

Remark:

Above analysis results indicate that the groundwater samples collected from
different locations around the unit found within tJre permissible limit as per BIS
IS 10500:2012, and do not indicate any contamination in groundwater in Laksar
region around the unit.
Compliance status: Compliance

15. Recommendation:

. The unit should get evaluation of its Effluent Treatment Plant (ETP) for its
performance from Expert Institute of Repute/Experts in the field.

Compliance submitted bv proiect proponent: Comptied

Factual status observed bv CPCB team on recent visit:

o The unit has submitted "Report on validation of ETP performance" dated
O3.O2.2O25 prepared by NSI, Kanpur for sugar plant, for the crushing season
2024 - 2025.

. Installed new MGF and ACF as per NSI recommendations, and same were
found operational.

Copy ofETP validation report is attached at Annexure - 10.

Compliance status: Complying

16. Recommendation:

25
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1 , 18.

19. & 20.

does not properly operate treatment plant installed in
sugar unit as it was found NON COMPLIANT w.r.t. the notified discharge
norms.

Compliance submitted bv proiect oroponent:

o Complied utith all the recommendations.

" As per NSI and UKPCB, ETP treated u.tater reports es per prescribed norms.
TLLerefore, ETP perforunance is up-to the mark.

Factual status observed bv CPCB team on recent visit:

c During visit, the sugax ETP was found operational, and the inspection team
collected samples from ETP inlet, aeration tank, ETP outlet & lagoon (for sugar
unit). Analysis results are mentioned in table 17 below:

Table 5: Analgsis results oJ sam,ples collectedJrorn lnlet, outlet &
tank and ln the unit

AU are in mg/l except pH

. Analysis results of samples collected from outlet of ETP (sugar unit) & lagoon
(sugar unit) indicates compliance w.r.t. stipulated discharge norms.

Compliance status: Complying

o The unit shall install air mixing system in Equalization Tank for proper

homogenization of effluent.
. The unit shall relocate the oil ald skimmer belt at appropriate place to collect

the entire Oi1 & Grease content of the effluent.
. The unit sha-11 ensure proper functioning of lime dosing system.

. The unit shall operate Primary Clarifier properly to avoid anaerobic condition

in the tank.

Compliance submitted bv proiect proponent: Complied

Location pH
BO
D

COD
T
TSS TDS SO+2

oil &
grease

ETP Inlet 5.2 880 1453 202 282
0

47A

(. 10)

BDL 668 326 BDL (<5)ETP
Outlet

7.6 o2 16

Lagoon
(Sugar
unit)

7.9 06 24 BDL
(.10)

852 257

2ro
0

1oNorms as
per
consent

5.5 -
8.5

30 250 30

Tank: MLSS - 11160 mg/l & MLVSS - 5342 mgllAeration

26
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. The unit has insta,lled a perforated pipeline inside the equalization talk and
connected it with a blower (capacity 17O m3 lhjl as an air mixing system.

. The unit has relocated the oi1 & grease skimmer equipment at the appropriate
location at ETP inlet ald s€une was found operational.

. Lime dosing system (with proper mixing arrangement) has been installed at
trTP inlet after oil & grease tank and same was found operational.

. There was no anaerobic condition observed in the Primary clarifier as there
was no foul smell emanating from it which indicates that Primary clarifrer was
being operated properly.

Compiiance status: ComPlYing

22. Recommendation:

. The unit has not yet prepared a comprehensive rrrigation malagement plan

validated by SPCBI Agricultural Universities for utilizing the treated effluent

in irrigation as per notified treated irrigation protocol for sugar industries.

Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB team on recent vlsit:

. Unit has submitted irrigation management plax prepared by NSI, Kanpur
dated 9- 10 Aprrl, 2024 The report stated that the unit has adequate land area

for utilization of treated eflluent generated @ 2oo ,jtleslton of cane crushed.

Copy of irrigation management plan is attached at Annexure - 11

Comoliance status: ComPlYing

23 Recommendation:

o The unit shall maintain the proper record of ash disposal in low lying area.

Compliance submitted bv proiect proponent: Complied

Factual status observed bv CPCB team on recent visit:

o The unit has maintained proper record of ash disposal and provided logbooks
of the sarne. (Refer Annexure t2l
Logbooks were collected by the inspection tearn regarding Ash generation and

duration 0 1 .o2 The details
Months Bagasse Ash Ash Disposal at Low

land RBNS area (MT)Generatio
on

Feb - 2025 53126.3 9t9.37 As per data provided
by the unit, it has
disposed entire
quantity of boiler ash

- 2025 46265.7 804.93
(upto 25th)

Total 99392 t724.3
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Co,mpliance status: Complying

24

o The unit must ensure regular water sprinkling in and around the boiler and
near bagasse storage area of the unit to minimize the dust dispersion in the
ambient environment.

Compliance submitted bv proiect proponent: Complied

Factual Ftatus observe,d bv C.PCB team.on recent visit:

. Unit has insta-lled manual water sprinklers around bagasse storage area and
manual water sprinkling is carried out around the boiler area through tankers
to ensure regular water sprinkling to minimize the dust dispersion in the
ambient environment.

Compllance status: Complylng

Recommendation:

S?A?US OF OTHER RECOMME,NDA?IOJVS MADE INCPCB'S
IIVSPECflOJV REPOR T DATE D 2 2. O 7, 2 02 4

RECOMMENDATIONS MADE IN CPCB'S
INSPECTION REPORT DATED 22.07.2024

CURRENT STATUS

Unit shall install flow meter with totaJizer
at the new Borewell (distillery unit) when
it becomes functional and maintain
iogbook regarding groundwater
withdrawal on daily basis.

Unit has installed flow meter with totalizer
at the new Borewell (distillery unit) and
maintained logbook regarding groundwater
withdrawal on daily basts.

Status: Complied

2. Unit shall clear up all the ready bio-
compost stored in compost yard at the
earliest and submit photographic
evidence to CPCB & UKPCB.

Unit has cleared up all the ready bio-
compost stored in compost yard.

Status: Complied

3. The unit shall ensure proper functioning
of chemical dosing system in effluent
treatment plant of sugar unit.

The unit has ensured proper functioning of
chemical dosing system in effluent
treatment plant of sugar unit.

Status: Complied

4. Unit shall submit the "Adequacy and
performance assessment report of ZLD
scheme for molasses based distillery",

Unit has provided the "Adequacy and
performance assessment reporl of ZLD
scheme for molasses based distillery",
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clearly mentioning about the details of 02
nos. of dryers.

clearly mentioning about the details of 02
nos. of dryers.

Status: Complied

5. Unit shall install flow meter with tota_lizer
at the inlet line of all three STPs and
maintain logbooks for quantity of sewage
fed into STPs and treated sewage used in
gardening.

Unit has installed flow meter with totalizer
at the inlet line of all three STPs and
maintained logbooks for quantity of sewage
fed into STPs and treated sewage used in
gardening.

Status: Complied

6. Unit shall implement the
recommendations made in ETP adequacy
report prepared by NSI, Kanpur w.r.t
installation of MGF & ACF prior to
starting its operation.

Unit has implemented the
recommendations made in ETP adequacy
report prepared by NSI, Kanpur w.r.t
installation of MGF & ACF prior to sta-rting
its operation.

Status: Complied

7. UKPCB shall carry out detailed assessment of groundwater quality including ground
water sampling & analysis in and around the unit to ascertain the groundwater
contamination, if any, and need for remediation. Depending on such study, detailed
remedial action plan be also prepared and executed by UKPCB in time bound manner.

Remark:
UKPCB has carried out assessment of groundwater quality including ground water
sampling & analysis in and around the unit through a private agency namely M/s
Noida Testing Laboratory during L6.O8.2O24 - 2O.OA.2O24 (Refer Table 13, S. No. 14)

Statusl Complied

8. State Revenue Department, Irrigation
Depa.rtment and SPCB may assess the
possibility of laying of closed conduit pipe
line on Laksar drain. In case not feasible,
they may suggest alternative arrarlgement
to rule out any possibility of discharge of
partially treated/untreated effluent into
drain.

No information received
Revenue Department,
Department and SPCB

from State
Irrigation

COJVCLUSIOJV

1. Distillery unit is operating on ZLD in compliance with the consent
condition.
2. The sugar unit is complging utith discharge norms stiputated
underthe consent issued bg UKPCB.

3. The sugar unit is recAcling 75.75 o/o of treated effluent, 21.67 o/o is
used for irrigation and remaining (around 2.6 %) i,s disposed into laksar
drain, uhich b in line with the consent issued by UKPCB to the sugar
unit (condition no. 6.8.a) which states thot the treated effluent shall be

recgcled to the maximum ertent and remaining treated elfluent afier
tertiary leuel treatment shall be used for irrigation purpose/ disposal.
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4. UKPCB has carried ouf assessment of groundwater quality
including ground water sampling & analgsis in and around the unit to
ascertain the grounduater contamination, through a priuate agencA
namely M/ s Noida Testing Laboratory during 16.08.2024 - 20.08.2024.
Analysis results indicate that the groundwater samples collected from
different locations around the unit found tuithin the permissible limit as
per BIS IS 1O5O0:2O72, and do not indicate ang contamination in
groundtuater in Laksar region around the unit"
5. Out of 24 recommendations made in CPCB's inspection report
dated 22.07.2024; the unit has complied uith 23 recommendations, and
w.r.t. recommendation no. 7 i.e. laying of the closed conduit pipeline at
Laksar drain, the unit hcts shotun inabilitg due to administratiue reasons.

RECOMMDNDATIONS

Project proponent shall ensure continuous compliance withthe conditions
mentioned in the Consolidated Consent & Authorization (CCA) issued by
the UKPCB to its Sugar & Distillery uniL"

11. The above report indicates that in substance the deficiencies which

were pointed out by the Joint Committee have been complied with. The

UKPCB and other regulatory bodies are required to carry out the regular

inspection and ensure that the respondents no. 7 and 8 operate with full

compliance with the environmental norms and to take action if any

violation is found in this regard.

12. Learned counsel appearing for respondents no. 7 and 8 referring to

the communication dated 15.04.2024 sent by the Nagar Palika Parishad,

Laksar, Janpad Haridwar has submitted that the Nagar Palika Parishad is

not permitting the applicant to put the conduit pipe or cover the drain.

13. Further issue has been raised by the applicant by filing I.A No. 97 of

2025 and LA No. 387 of 2025 that respondents number 7 and 8 are

burning the spent wash powder and are causing air and soil pollution and

generating foul odour. In support of this allegation, the photographs have

been placed on record.
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14. The allegation has been denied by the respondents no. 7 and B but

this needs to be enquired into by the cpcB by carrying out the spot

inspection.

15. Hence, we dispose of the O.A by directing the CpCB and UKpCB to

carry out the joint inspection of the area and asserting the correctness of

the allegation about the burning of spent wash powder by the respondents

no. 7 and 8. and also, examine the issue of installation of the incinerator

boiler to protect the groundwater from pollution and its feasibility and

requirement and if the allegation is found to be correct, take appropriate

remedial and punitive action and submit the action taken report through

email to Registrar General of this Tribunal within two months. If it is found

to be necessary, the matter will be listed for consideration before the

Bench.

Prakash Shrivastava, CP

Dr. Afroz Ahmad, EM
May 20,2025
Original Application No. 530/2023
(rA NO 387l2O2s, rA NO 97 /2025)
& connected matters
AB..
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5" Na. U nit
Additional

1 Distillery 60 t lps 1 Nerq
KLF'I,'
ttnan0t

i fianL::,,,

r-.t
i
I

1?0 
'<Lpn

i
I
!i
l

i

A,dditionel
increased 50 KLPD
ca tlficity lrilll be
fthen0i 0*lv

I Flhrnnl

lEt"tAl p.s)

5" Existing iand i:rea is 14.5 hectares (145000 mr), The proposed expansion will
he done within rhe existing p]ant premises so no addit:onat land rs required, Indust,ryr ff&-Y'[1-J'ffil?f#;?l,l fllfiftfJJ?lffit8,l-*liif;1-*#?#,,:'
cost carmarked towarcls cnvironmental pollution contro! measures is Rs, 15.0

i:",ffi il;fu";?Lf nld'#;:irffi j#i:"#rtrtilhiT::*:"ll:
Rs, 65 Lakhs 16,2 1,c of total project cost towffrds Sociaf develoFrmental activities.

?, There are no.mitian*r$si* l*xrt nlea|*i*.splr*rc .ees* , ?lq 'eiep:ha*i Reserves, tsildlife.Csr{:id'Or$'et(,, w}ttriiin ,10::lqm, distsnce fr,om the p-laet
, lite, Th(re;s 1 fie firusd f.srB$.h lfiF,l,rn:ithin ln., hry, Ee$jYs"noffiely,pathriil.ReBerve

Foresl {3*0 km in IlEdirefi}on)" River i,.e, hl&nv,s},ra $\lbdi (1,0 km in $J.,es,tciirecti$n,),

: Nadi (4.S,km In ES6 Sirefitlsrilr Epdi::$a<ii i5.0 km in SISJV direclic,n), Solani River
{5.0 km in Vr'est direction), Banganga River (5.5 km in St direction), Fathawa l',ladr

i5.5 km in North direction) are flouring within l0 km radrus.

8. Total fresh lrater requirement after expansion will be 474 KLFD r"-hich will be
met from Groundwat.er and condeRsate water of their own Sugar F,lill. Effluent oi
836 KLPD euantity after expansion wiil be treated through state of art CpU (1050
KLP* fiapar:ity).Tr*afrnrnt F,lant,tAfiAen$blc" tJASS R*eet*r, F,;xte*ded,A*rstion ASp,

Ui$chBrge system.

9" Fower requirement for distillery cftcr expansion v.rill bc 3.0 MIV inclurding
existinq l.S MW nnd will bt n-ret frr:m 30 FlLi/ Co*generstisn Po\^rer Pl*.nt irl ildja(enl
*wn Sugar l'1i11 e D,G. Sets {far emergency}. Su$ar Mill plant hus one i}G set of
capacity 1010 K\lA v.,hich is used as standby during povtler faiiure. Adequate Stack
height {6 m) has bccn provided os per CPCB norffis to thc existing DG set, No
additional DG set it proposed" Existing 70 &90 TPH Eagasse & Bioqas lir d boi1ers
are presr:nt in c,*n aCjec*nt: Sugar hlill, A 30 TPI.J boiler is kept as standlly in 5ug-ar
f'liil campus for ernergency operstisns ivhich witl be used as tsnd prhen required for
distillery operations, No adclitinnal boiler wiil be insfalled. l{et Scrubber vvith a siach
height of 60 m is already irrstalled in existing 70 & 90 TPH boilers for controlling the
p;rticulate emissions withrn the statutory limit.

1.0. Details of Pracess emissibns generation and its managemertt:
. Wet Scrubber with stack of adequate height (60 m) is already installed rrrth
the boilers to control lhe p'ailicr"rlate and gaseous rmissions as psr CPCB guidelines.
No new borler is prsposed.
. CO2 generated duiing the f ermerltation process sold to venCors.
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Pruvided llrat

rnan*gvment,

the factory

and

(iii)
and n0 v{e6te 0r

(iv) Tctal
met

1). The Committee has irlso deliberated on the CER plen and found to Lre

adcressing the issues in the study area, The EAC has de!iberated the propc,sal and
has ntade due dilicence in the process as nOtified under tne provisions oi'the EIA
Notilicalion, 2005, as ampnded frorn time to time and accordingly nriidc r.t-c
recommendations to tl'e proposal. The ixperts 111965u.u cf the EAC have found the
proposal in ordur and rravc recommcnded for qrant of envircnmental CieitrancC.

18, Th* envirnnm:ental clearance grant*d to the prsject/aqtivit\l is slrtcily under'
the Frrovisions of the EIA Notification 2006 and its emc-ndments. It riaes not
tontamDunt/construe to approvals/consent/ permissions cic. rc,quirco tO be
obtained or standardslconcitions to b'e follorved under any other Acts/ Rules/
Subordinale legis,latians. *tc,, as mny f"re applicable to the projecr. l he project
prcpcnent shall oblain necessary permission as mandeted under t hc !'i ater
(Prevention and Control of Pollution) Act. 1974 an6 the Arr (Prevertion and Control
of Pollulicn) Act, 1.9S1, *s epplic*ble frorn tirne to time, frr:nr the State Pctlut;on
Control Bc,arr1, prior to constructron & operafuon ot [he project.

19. Baseo on the proposal submitted by the priject proponent ancJ
recommendetions of the EA.C (lndustry-2i, Mtnistry of Envrronment, Forcst and
Climate ChanEre hereby accords environmental clearance for to the proposed project
expansion of k'lolasses Based Distillery frorn 50 KLpD to 120 l,iLPD by rnstallation of
neur 60 KLPD [thanol Plant at Viliage Laksar, Tehsi] Laksar, District Harrdr.rar,
Ultarakhand by I"1,r5. Rai Bahadur Naraln Singh Sr"rEar t'lills Limited (Distil,cry
Di',,isir:n), und*r the provisions af the EIA Nctification, 2006, ard the *mefidrnents
th*rein, sLJbjcct to cOmp'ience of the terms and concJitiOrrs as Under: -

332



auth0rities

by

ice and

wr:rker'g her<llth uhall he set
the $iorkers. All workers

perscnal proiection

aspects ol

fire haaards
shall be as

scnt to Cernent other
process inorganic & evaporation

as belot'r
{b} Reuse

8S raw subititutes in
spiflage. (cI) Use of Close
through vapour rec0very

clearing to reduce rvagtewaler

in nearly 33Yo of
0f pli!nt sp€ci*s

Department.

the oM dated
and as per the

and

suF.port in
camrnitted, shall
nearby village's
and iunds for

in the nearhy

of plant site r^rhich
finished products,

und piaces,

either st6red
emissions.

in silcr or in covered areas to

Page 5 of 8

333



based. ar

the socio-

hoodt,

$(J

be

to

,"? \ -/-

$

I
E
riL

B:

l

334



0f
^f

R.egi*na)
A ccpy ctf

rep0rt shali be p0sled

as fim*nded
crif 1r{

to th*

has been
klt*r

cf rhe
seven day$

llid\

i*nguaet
to the csncernec

as the lvlinistry,
lhe con(rrnrd

iinal outcome of llsn'ble
and any other Ccurl of

ii found
all the

$u$psnd the
sbs\le conditions is nst

false/fabricated data and
may
lhe

shalt l'ie wilh the Naticnal
days ;ts Pr;scribed *n,ier Stct"ion

r.:nder the Provisiolts c,f lhe
S Ccntrcl

lhe Hazardous
2S16 and lhe

rhcrBin

gecn at

I [lildll

Fage 7 oi 8

t+,
D
{s
ri

$"

lf
s
ii
*
.li
$
s

$

't".*\'l
a

335



Fage 6 of 8:

34, This issr..,es with the approval of the competent authority.

\,,v
I 

^u{i:x-\- r'^-g')tt 1?1txi
{Ashok Kumar PateshwarV}

Director

Copy to! -

1. Principal Chief Conservator of F*rest & l-ioFF, 85, Rajpur lioad, $ehradun,
Uttarakhand. India.

2 Deputy Director Gcneral of Forelts (C), Ministry of Env., Forest and Climate
Changen Integrated Regional 0ffice, 25, Subhash Road, Dehradun - 248001

3. The Chairman, Central Pollution Control Boar:d Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun fiagar, Delhi -32

a The l'lember Secretary, Uttarakl:and Poilution Control Board, Gaura Devi Bharvan,
45 I IT Park 5ah*stradhara, Dehradun, Utlarakhand.

5. tionitoring Cell, Ministry of Envrronrnent/ forest and Climate Change, lndira
Faryavaran Shawan, lor Sagh R.o*d, Nevr Delhi

5. The District Colleclor, Haridrtar District, Uttarakhand.

{1 \,/'t,r'a * 
",Ylt"11r$r^t u

(Ashok Kumar Pateshwary)
Directsr

E-mail: ak.pfi teshwa ry@go\r.in
Tel. No. 24695290

,
I
l

i

i
.. -.s,".,, - --... -.
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Annexure-lll

"Rule -

Ilules

Act, 1981

Ru ics,

under sectron-J) ol the Weter

(Preventi on

and Other \Vaste

as thc
of the

to

Unit)

ii&

I

K
1>,

Etnnol-60 KLD

Pcrrnitted by
the Bo:rrd

lr,lolrrsscs lrased As declared by

Unit.
Feecl Batch

Ilr1rlffi

Page L ol 7

*13/-w
I{BAD OFFICB

Uttamkhrnd Pollutir.rn Control Bo:rrd
"G:l u raelevi Paryavaran Bhawan"

Lilestyle For
Envilor ulc,rI 468, IT Park, Saltastradhara Rond, Dehradun

[-militr : msukpcbi'4yahoo.com, Plrone Nt1101J51260]tJ]l

! . k-tr-g I S-S-
E-T E 8..

tlt(pc8

Letter No.: UKPCIi/I{O/Con.R-95/20r4l t ;j

Consolidlted Consent nnd Authorizstion

Date; l-l/oa,zoz.{
REGD. POSI

To,

.J

,I:

3,

il,

CCA (Renerval) tlate:- 01.03.2024

75

l]crnrittcd bv l lor rd

Rurv l'lltcriaV
Fee tlstor:li Irinishetl Prnduct (KLD)

Rarr "Materinl/
Feedstock
(M3/t-ra1') Finishcrl I'roduct (KLD)

I.

Etl'innollSNA/RS-60 KLD
&

l:tunol-60 KLD

C-Heavy/ B-l"leavy
Mr:lasses-' 

372 hlr/Day

$.no. Nunr bcr of
ferme ntcrs

Crp:rcity of
[e rrrrcntcrs
(]\,IJ

'I'ype of
fcrrne ntation
tcchn0losv aclonfed

'l'ypc of
Distillation

I. 07 .,.1t)() ivll
c:rclt

(:lrx,r li)uvirortrttcnt ltrttl I'lerIthv t,ilc 5tvle-'-".' - iir," oolawrra w$r ff{,r,*,{
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6. \Yater
A. Frrs

Water Autholity lirr
in thc NOC.

Florv nreters rvit lr llurr

shail maintain
water

ii. The quanlily ol'n:axinrunr daily effluent generation & discharge should not be nrore than the

iii. Arrirngcnrent shoLrld be nrade for rvater used in process t{onrestic uent
sitr;]61,1, in c.losrd rrater It should be enslrred that don:estic e|luent should
rro{ he discha,ged in the storm

iv. Thc domestic elflr"rent IN

conlbrrnity rvith the
unit shall
SPCB for da,ys.

The industry
l ne specrtlc

r'

B. tucrrt

I

v. The
with
The

Ctpacitv No. of tanks
60000 Qrl. &
85000 Qrl,

02 Nos.

B-heav-y / C-}{
('anr svrr"ltr/

To be complicd.

Category n0f to

j S.sr,. Kind ol'lil'lluctt ilvl\'Iaximum du
genemlion

I Domestic i5 KLD I Septic Tarrk & Soak Pits.

2 Industrial
(Spent wash)

720M',{Day Zero Liquid Discharge (zLD)

S-No. Nane of recipient
d n in/rlvulets

Latitude Longitude
I

Nameof the
recipient river

Bangangal. u/s of l.aksar drain 28"4459"N | 7E'ol ,{o"E
Bansansa) 29u44'36"N I zt'tt r 

's; "e

Page 2 of 7

fhe I'ernriftgl b.V $l'CB
No. of lincd oits*
NA 60000 Qtl. & 85000 Qtl. (0? Nos.)

i\Iolasses storage in frlstruct ures:

ncrt slere niolasscs

ii. Industr-v shall install separate sealetl, calibrareJ Elecrro
totalizer at all rvater abstraction sources, utilization lines- process, domeslic qnel boiler.

rluly si gned l ogbook ol' freslr r,r,at er consu m ption
shall not excecd values mcntionecl gclorv

and utilizatiern.
as per corrsurtcrl

Dec.lared by the
Industry

Permitted by NOC
issLred by CCWA

CC \\,:A
conditions

No. oihore rvells OI 0l
Daily quantity of warer to be
abstracted (KLD)

250 KLD 5OO KLD

i. 't'he
be

identify
monthly

recipient drains/ rivulets and their ur's & dls locations,
to ensure ZLD fronr distilleries

shall be

Cntesorv Snecific Wr 0n n()t to excctrl
8- prod uct
o- oduct

B-heavv I C-Heovv 6-8KI-/KI- o' uct
Cane syruo/ sugar cane iuice 4-6KLiKL of pror uct

l\Ilrinr u rrr

daily dischargc,
(Ifl,D)

Trealnrer t Jhcility :,rnd

Dixhrrge point

d/s of Laksar drain

338



to installation of

and in-clrgnnic

Boiler RO reject,
cooling \\,'Bter etc. sirr:uld be trentrd

ot I\4ulti Eltect
and Llttarakhlnd

at CPU inlet & outlet and at lvater
shall have

signerl logtrrtr.rks ol'spcirl rvash generation. Mt.ili tbed, IvltiE
CPU irrlct & orrtlut. cooling tolr'er nlake up woter and treated

that
ngl-v

i. Alt

iv. 'l'he rnrintrirr duly
cortdv^ r'tslt1c. {]0nccntl'atf.
e lllrrr:r,rt rcuscd irt pruce$r.

Thrl urrit shull crrsurc propcr nrrrking/rrrrrl colrrrr ooclirrg of all the pipelincs carrying industrial
c I'll r rt'nl :tccordi rr:riy.

To be used
Drying

Page 3 of 7

'Gp

C. [|fi uen t [[trlagernent Infrnstructure:

tsio-di gesttr
S.no. No. of

cligesters
Dosigned

Caprcity (m3)
Sludge generation

from digester
[{ethod ofdisposll/
ufilizltion of sludge

l. 03 10000 x 02 nos.
1)Utrxut no.s-

Spray Dryers

l:lulti l )lTect liyano
S.No. No*. of

$IIE
Desigrr Capncity

(nrJ)
Type of

tcch nrrlngv of
l\'{EE (strgcs}

N{sss florv nreter installccl at
inlct nnd r:utlct of rtrlIiE

0l Nos. 5028 Sq. h{eter ll{ulti-El}ect
Evaooralion

Yes"

Ccndensate I'r:li*hing Unit (CPU):
**Fr;r trcrtmeut of i\'IEII condcnsate anrl other loly-s(rensth effluent
S.No. Design

Capacity (m3)
Type
tech nolog-y

of,
0f.

CPU

Sources of el'lluent
conring into CIIU
rvitlr Qu:rntity

Qu:rntity of
trcatcd eflluent
from CPU antl
Its utlltziltl(rn

Qunntify of
CPU slrrdge
rt its
rlisposa I

mcchnnism
i. ol

I\,{EE Reused in
cooling and

l)*sign
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